
 361  Comgn.  Welfare

 COMMITTEE  ON  THE  WEL-

 FARE  o5  SCHEDULED  CAS1ES

 AND  SCHEDULED  TRIBES

 STATEMENT  SHOWING  FINAL  REPLIES

 OF  GOVERNMENT  ON  ACTION  TAKEN

 SHRI  2.  5.  BHOLE  (Bombay
 South  Central)  :  ।  beg  to  lay  on  the

 Table  Statement  (Hindi  and

 English  versions)  showing  final

 replies  of  Government  in  respect  of

 Chapter  1  and  further  information

 in  respect  of  other  Chapters  of  the

 Fifth  Action  Taken  Report  of  the

 Committee  on  the  Welfare  of  Sche-

 duled  Castes  and  Scheduled  Tribes

 onthe  Ministry  of  Petroleum,  Che-

 micals  and  Fertilizers  (Department
 of  Petroleum)  —Reservations  for,
 and  employment  of*  Scheduled  Cas-

 tes  and  Scheduled  Tribes  in  the

 Indian  Oil  Corporation  Limited

 (Refineries  and  Pipelines  Division).

 12.10  hrs.

 ASSENT  TO  BILLS

 SECRETARY :  Sir,  ।  lay  on

 the  Table  copies,  duly  authenticated

 by  the  Secretary-General  of  Rajya

 Sabha,  of  the  following  three  Bills

 passed  by  the  Houses  of  Parlia-
 ment  during  the  current  session

 and  assented  to  since  a  report  was

 last  made  to  the  House  on  the

 8th  April,  1982:

 1.  The  Industrial  Finance  Cor-

 poration  (Amendment)  Bill,

 1982.  ।

 2.  The  Sugar  Development  Fund

 Bill,  1982.

 3.  The  Central  Silk  Board

 (Amendment)  Bill,  1982.

 VAISAKHA  10,  1904  (SAKA)  S८  &  52  (st)  362

 12.11  hrs.

 LEAVE  OF  ABSENCE  FROM
 THE  SITTINGS  OF  THE

 HOUSE

 MR.  SPEAKER:  The  Committee
 on  Absence  of  Members  from  the

 Sittings  of  the  House  in  their  Eighth
 Report  have  recommended  that
 leave  of  absence  be  granted  to  the

 following  Members  for  the  periods
 mentioned  against  each  :-

 1.  Shri  Jharkhande  18  April  to  6  May,
 Rai  1982  (Eighth  Session)

 2.  Shri  Maldevji  18  April  to  6  May,
 2.  Odedra  1982,  (Eighth  Session)

 3.  Shri  1..  Chan-  30  March  (10 6  May,
 drashekbarappa  1982  (Eighth  Session)

 Is  it  the  pleasure  of  the  House
 that  leave  as  recommended  by  the
 Committee  may  to  be  granted  ?

 SEVERAL  HON.  MEMBERS  :

 Yes,

 MR.  SPEAKER:  The  leave  is

 granted.  116  Members  will  be
 informed  accordingly.

 12.13  hrs.

 PUBLIC  ACCOUNTS
 COMMIT  TEE

 NINETY-NINTH,  HUNDRED  AND  First
 HUNDRED  AND  SECOND,  HuNDRED
 AND  THIRD,  HUNDRED  AND  SIXTH,
 HUNDRED  AND  ELEVENTH,  HUNDRED
 AND  TWELFTH  AND  HUNDRED  AND

 THIRTEENTH  REPORTS

 SHRt  SATISH  AGARWAL

 (Jaipur):  1  beg  to  present  the
 following  Reports  (Hindi  and
 English  versions)  of  the  Public
 Accounts  Committee

 (i)  Ninety-ninth  Report  of  Union
 8eae  Duties-Loss  of  Revenue-
 due  to  operation  of  xe  bar,


